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C.A, REGD, NO, 881 of 1887

COUMSEL F7R APPLICANT : MRs M,V,K, MOORTHY .
K.HARI PRASAD

COUMSEL FDR RESPOMDENTS: WMR. N,R, DEVARAJ, Stg.Counsel
for Rlys.
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The applicant has not exhausted the alter=

nate remedies available to her under the Rule 17 of

the Railway Servants (Discipline and Apmel) Rules,
against the Order dated 3-4-1987 revising her seniority
and the consequential order of ® reversion dated
23-4-1987. This Tribunal cannot admit an application
from an applicant who has not exhausted all the |

ge alternate remedies available under the Service

Rules concerned, under Section 20 of the Adminis-
trative Tribunals Act, 1385,

[ ]
As the applicant has not exhausted the

ramedies available to har under the Reilway Servantis
(Discipling and ﬁopeal)ﬂulea thts—Feibumral-canmot
nipriaj i pli L>&59 application is

accordimgty dismissed as pramaturse.
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